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Hon'ble Mrs. Govindan S. Tampi , Member (A)

-Appli cant
Anil Kumar Gupta

Versus
I

lARI & Others -Respondents
N

ORDER (By Circulation)

By Mr. Justice V. Rajagopala Reddy, Vice-Chairman (J)

The R.A. is barred by limitation, as it is not

filed within the period of 1 imitation^within 30 days from

.the date of communication of the order. The reasons given

in the MA to condone the delay are not satisfactory. The

grounds -are vague and do not explain the delay properly.

The RA. is dismissed, in circulation.
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